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central AO niNI strati UE tribunal
principal bench •

C.P. NO. 132/1995
in

P.A. NO. 13.1/1 QQ/i
Nau Delhi this tha I4th dav nr f«ui»»tn aay of February, Igge,

HdI.'blE SMr! k"'!"" acting CHAIRmNLE SHRI K. I^UTHUKUPIAR^ FEI^BER (A)

C-2l(e), Msu lljitan Nagar.
Celhi-lioose. *

( By Shri Sant Lai, Advocate )

1,

-^ersus-

Shri S. C. Mahalik.
ecretary, J*linist ry of

Communications Department
of Posts, Dak Bhauan,
Nau Delhi-11 0001 ,

Salasubramaniam.
Dpthf General,
Wo n '̂ 'sghdoot BhauanNeu Delhi-i 10001 . '

( Sy Shri M. K. Ggpta, Advpcata )
• o •

Applicant

Respondents

fi-S-L-L-S (oral)
Shri Custica P. K, Shyamaundar,

At tha haaring of thia contempt iratter, it uas
submitted by the cpppsei fer resppndents that the
^srectipn gi„en by the Trihpnai while disppaipg pp
original proceedlnga has since been complied with in
rte entirity and, therefore, these prpceedings far
tskrng action under the contempt pf cpurta iurisdiction
-y be dropped. Learned ceu^el for the petitioner
endorees the submisalcn made by the reapondenraf '̂-'̂
2. In the circumstance, ue think it unnecessary to
pursue this matter Further and u/ direct dm •

uirect dropping of
these proceedings.

( K. ''iEhukumar )
Camber (A)

6—^
( P' K. Shyamsundar )

^^ting Chairman


